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Dwelling  Units  in  Delhi 

•173. DR.   LOKESH CHANDRA : 
DR.    (SHRIMATI)    NAJMA 
HEPTULLA   : 

Will the Minister of WORKS  AND 
HOUSING be pleased to state whether 
any  survey has been conducted in the 
Union Territory of Delhi to determine the 
total number of dwelling units and the 

total requirement of houses for the present 
population of the Capital, if so, what are 
the details thereof ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND 
WORKS AND HOUSING (SHRI BUTA 
SINGH) : The DDA has reported that as 
part of the preparation of Perspective Plan 
for Delhi-2001, the following data on 
house-holds were collected in 1981:— 

Lakh households 
  

 
The DDA has further reported that at 

present it is estimated that there is a shor-
tage of about 3 lakh dwelling units. 

Amendment to the Port Trust Act 

*174. SHRI LADLI MOHAN NIGAM: 
Will the MINISTER OF SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether Port, Dock and Waterfront 
Workers Federation of lndia have urged 
Government to amend the Port Trust Act 
to restore authority and autonomy of the 
Port Boards ; and 

(b) if so, what are the details thereof 
and action taken thereon    ? 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI K. VIJAYA BHAS-
KARA REDDY) : (a) and (b) The Port, 
Dock and Waterfront Workers have sent 

a representation received on 14-4-83 sta-
ting that the Major Port Trusts Act, 1963 
was amended so as to deprive the Port 
Trust Boards of their powers and the same 
are now vested in the Chairman of the 
Port Trust Boards and the Government. 
They have also requested that the Major 
Port Trusts Act, 1963 may be amended so 
as to restore the authority and autonomy 
or the Port Trust Boards and that Govern-
ment should not give instructions to the 
Chairman of Major Port Trusts beyond 
the pow ers vested in them by the Act. 

It is not correct to say that the Major 
Port Trusts Act, 1963 was amended so as 
to deprive the Port Trust Board of som e 
powers and to vest the same in the Chair-
man of the Port Trust Board and the 
Government. The question of amending 
the Act to restore authority and autonomy 
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of the Port Trust Boards does not therefore 
arise. 

It is also not correct to say that Govem-
ment are issuing instructions beyond their 
jurisdiction. 

Restoration  of Angkor  Vat 

*176. SHRI P.N. SUKUL : 
DR.   LOKESH  CHANDRA   : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state whether any 
joint projects by India and Kampuchea for 
restoration of Angkor Vat have been 
planned  ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM) : Yes, A compre-
hensive project report on the preservation 
of the Angkor Vat monuments has been 
prepared by Indian archaeologists who-
were sent to Kampuchea last year. Assis-
tance by Indian along with other countries 
in restoring the monuments of Angkor Vat 
was recommended by a team of experts led 
by Dr. G. V. K. Rao, former Member of 
the Planning Commission, when the team 
visited the countries of Indo-China to 
make comprehensive recommendations on 
economic, technical and scientific 
collaboration between India and the coun-
tries of Indo-China. Both these reports are 
under the consideration of the authorities 
concerned and final decisions are expected 
to be taken shortly. 


